STATEMENT SHOWING THE INSTITUTION, DISPOSAL AND PENDENCY OF CIVIL AND CRIMINAL CASES
~ IN THE MONTH OF AUGUST, 2016 IN THE HIGH COURT OF TRIPURA AT AGARTALA
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HIGH COURT OF TRIPURA, AGARTALA
DISPOSAL INFORMATION SYSTEM (DIS)

STATEMENT SHOWING THE YEAR -WISE PENDENCY OF CASES AT THE END OF AUGUST, 2016 IN THE HIGH COURT OF TRIPURA AT AGARTALA
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Twenty Writ Appeals of 2010, 2012, 2013, 2014, 2015 & 2016 can not be listed as none of the Hon ble puisne Judges can hear these.
RSA No0.44/2004 has been restored as per Hon ble Court's Order dated 29.07.2016.



CIVIL (MISC)CASE

31 Jowaeer | o | o | o | o | 2 | 15 | 2 | 26 | s | 79 | 97 [ 72 | o | 368
32 feavear ] o | o | o | o | o | o | o jy o | o | o f o ] 1 | o | 1
nnnnnmmmmmﬂmn
CRL. (MAIN) CASE

33 fereaww | o [ o | o [ o] o ] o | o | o | 1 | 12 [ 20 | e | a5 | 148
34 feren 0 [ o | o f o | o | o | o ] o fy o | 3 [ 7 | 15 | 30 | 25 | 8
35 fororeve | o | o f o | o | o | 1 ] 4 | o ] 20 [ 112 | 30 | 35 | 43 | 144
36 fore.eerw | o | o | o | o | o | o | o | o | 12 | 3 | & | 4 | 8 | 31
37 qerewe | o [ o | o ] o | o | o | o | o ] o f o f o | o f s | 9
38 foreoyrer. | o | o | o | o | o | o | o f o } o f o | o | 1 | o | 1
39 |TRP(CRL) o oo o foo oo ] oo | o ] o} o | o f o o 1 | 1
40 qwert) | o | o | o f o ] o | o f o f o | o [ o [ 1 | 1 | 1 [ 3
41 feonreasern) | o | o f o | o | o | o ] o | o }J o f 1 | o | 1 [ o | 2
42 a0 | o | o | o f o] o] o f o f o o f o f o | o f 3 [ 3
43 fpn | o | o ] o ] o f o f o f o f o} o | o | o | 1] 2 | 3
nnnnn——nmmmmmm
RL (MI E

44 forommeee [ o | o | o | o | o | 4 ] 2 [ 3 | 14 [ 12 | 8 | s [ o | 48
45 ferewe 0 | o | o | o | o | o | o | o | o ] o | o | o | o | o | o
 mm | o | o | o | o | o | 4 | 2 | 3 |14 | 122 | 8| 5 | 0 | 48
 GRawpTOTAL | 1 | 1 | 5 | 6 [ 7 | 31 | 42 | 78 | 185 | 382 | 545 | 663 | 1273 | 3219



